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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIFAL EENCH
_0A_No'6mn /2000 |

New Delhi: this the 10th day of Aprill 20045
HIN'BLE MRISIRIADIGE,VICE CHAIRMAN ()

HON?BLE DRASVEDAVALLI,MEMEER (3)

Vi jay Chandra Ar a‘“‘ "

s/o Late Sh.*Sukh Lalh" A

R/o N=117, Ordnance Factory Estate, .
Dum Dum... (Calwtta) '."*...'Applicanﬁf“.%
SheAdKeTrivedi proxy for

(shri Yogesh Sharma Advoecats)

‘ “'i’V"er sus

Union of Ind:.a through
The Se cretary’ﬂ
Ministry of Def‘ence,
Govtd of Indialy

South Blogk’y

New Delhif]

2. The Director Generall
Ordanance Factory- Board“

10-A, Auckland Roady
Cal cu ttay

3. The General. Manager,
O rdanance Factory”*
Murad Nagar,
DJ.ot’c.*Ghaz:Labad_ S ....Res;::ondents."i
Sh.D.KJSrivastava proxy for
(8y Advocate: Shr:. USR Krishna )

~"DRDER (ORAL)

n_f‘_ﬁha Hon {hle St_xpx;eme_Court's judomnent in,'CA No;‘?3728/91
santok Singh & Oredf Ve UOI & Ors. (Annexure-AS) and SLp
Noi':%”12“6/95 éhiy_(:_hq:-an,\;l‘sf% UoI & Drs%-?‘(ﬂnn exu Tew=A 3) and
refix his pay acccrdingly%%
2.:? ~ We have heard appli_c;agt»’,_s—_c_;qunsell_sihri ATKS
T‘rivedi, proXy counsel for Shri Yogesh Shama and

reSpon,dents"' proXy counsel shri DilKisrivastava for Shri VSR

Krishna
A ‘We note that despite several opportunities

respondents have failed to file their replys In t’hijfé*“w
connection we are infomed that applicant has submi tied

a representation dated 2.7.97 to respondents which has
_ m _

4




t’”

- filed by applicant has not been digposed of by respondents *
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not yet been disposed o fbythan?a ‘copy of the represen tatior
filed by applicant's counsel is Annexure-A2 to the OAY

4, , If the aforesaid representation dated 2drdior

as yet; ue dispose of this DA with 2 direction to
respondents to dispose of aforesaid representation in
accordance with rulesy instructions and judicial
pronouncements including the aforesaid two rulings

of the ton'ble Supreme Court tn the extent they are
applicable to the f_‘aqté and circumstances of the present
case by a__detaiied";" gpeaking and reasoned order, and under
intimation o the applicant as expediticusly as possible
and preferably uithin smonths‘.“ If‘ any grisvance still
survives, it will be open to applicant to agitate the

sams in accordance with lauj; if so advisedi No st
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( DR,ALVEDAVALLI ) (SR, ADIII ~
MEMEER () VICE CHAIRMAN(A)-%
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